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wna wrdra, va & 2, 18 w4 37 go o &t wiTe
gud Aqav afarsa 3 Tavw & o oF gUTTET @ srotTwA
q, g9 alal’ § 95 sw@r sFArwgs efar 1 399 g8 favreEa
glar Ta gauTdy atv Sgav afarsa gy &7 aresi &,
dgav nlarza ov T W, vw € oY sl 3 pwe d

ot vadT TaaT ary |

TuPery ga@ral o coTA d wR gF gTieswT 3 Tavly
tair 2 T gUreY A dgav wlarsa v Tov aral @ Tow
wiard 7 9 griem Tn gadt =gAw ety arter 1o
38} g5 godad wraed Tod Tad deTen &ar geraral o
affeT a1 w3 | 393 Tav oed gv § giat dar geraryd o
gtd ardT g o cgrA & w@my, q7vEdT ovAT ariew |
are €1 gaa ot vadd avd sy qE o eurd 8 W A
T Joedear ov o sT@gs alg F 93 | FTTERRUT A 389
Tow gTaTeY dar gyetaar oTeT dgav aiursa of olv
gve & aqura Pras ov gl owd o waer @ 2 alv
oFd @7 yTa e 85T &Y & 0 593 o vwrTedsr T m
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g Todro oy o F oeartaa B ow 3 w0 AP AT Hem

star 1 ga gary, gTaureY dar govdear 3 dav AvaTIa
oy Tov AT ard wrdtg a3 Tav, ates & AT
TUTY 3T ¥Mard 73 b uvgra. ard o @ Tav aTos o1
Tuaar & 1 atv arsw ® gTd Toae o Tears @ & ar7 ardy
XN, v 7992 & Al ofhn & Tav o7 sidr aredfr |

19 Y 2T $ 31 3red 1999 @ gy o F griemvwer 3,
aTas aTal @ Taw, cidATdy dqav Aldrsa T 8, 120
885 o7 qvd Yo #TY o-6y WY §TA TFd D $EATT BT gEard
TaaT umy) 588 orvwT @ & 73 ve af TArdT Aar gwedwaral
By adqra of e ol § wrer Tasg 9 03 ot gay, swAr
FOORE/Fqata gemry qoTTEY aTaw sTal @ qery s gug
@t WITe &9 & gugr addy 1 g4 a1d & go v geqal or
o marerd gt @ar 5 gl g o7 sral @ wraed A
Mat Alarga BT YA W, ATTE |

20 gemmel @ etvra griusvwr sa TAews av ggar Te ol
Ve gy a8 et aata 3 Tav o @ f 2 god
GTaa® 8gA o7 ITEr §UAT 2 1 38TAY, 0-60 W yTa
aFd & @1 qWTY B SATY WA a7 altg dg Arear v JEer
garars o aedr gtar 1 @, 31 AME 1999 B TN O
¥ geartad, gixreT & dgav Alarga of Tev w sl
3 gemY @grTy i 1 3ad aroe eral A aTus TraEd TAqar,
atv dgav wiarsd of oTadw o qQ@T o g guaAT, dent,
grTemeT 0 o ge araar 8 To datw woer 3 ghay
gTem gral & Traed gt AT O D elq ariEv Taad,
gaTewrrd, YTVl ov gav gvrant oo § gyre w ¥ |

27260199
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21 griemeeT A Tavrg Tagr & To, gr=ordy dar & &gav
gisrga o Tev @ eardg ol @ Amd f, Jars TRa]
qv ora aT AT ged gl o’y 76d YT ¥@ THAC AT &l |
g8 gorv g7 TaTeT Yeod d Agav wiersa av a7 W wrdy
sl gfg 6g 385 A = a7 2 al ares o ¢ fres
afal' &7 smard avar elar ; aTgs 4Ter mard & ®
greatas VT au @lh gAY ov TR vl at ol sfaf
gy ary gtar | 60 dds & v T gara drT Aved afa’
d avrav gtar 1 R 60 dFs 3 Tav dw vI A aTa
d SYTEV gemy TagrT arear atv g9 avurd 3 60 dvs
§T goTY don v& d7ce @i 3 avrev elar | JETEwr o
Tav, g7 g¥¥ ¥ 0°60 WAT W i-00 FWT W 1-20
gTa #7cs % arg 2 al §iareT dar antwar o &yav
qiarga ov erdrg ofa o ov TasATaten gvwe &r
FIard geAr etar ¢

e an v A R S ko Sl A T e T L Gife Mk W . T A A e e M S TEN ML S S e e T YR S M ST e e L L S SR

.
TgiaTaT @ dgav | atg gy | ate geNR | ate gemy !
| ntarga ov ww- | wo-go gTd | & i-po gTAl ¥ (-20 §T7 |
| fgora @ (g ea | M@ em | HTE om 2 |
L yate | & at goarg ;2 af geara ) ab gars
! AR n L B4 ) S T S N
U hommmmmmonee drmmommmnooae B i
| o dd5 B ! % 160 | ® 2:00 | & 2:40 !
N b A e bmmmmmme e -t
|
| 60 3Tz AT I % 2-40 | % 3-00 i & 360 5
|
\atew oig st l i !
! H H 1
{ THC G i ] | !
______________________________________________________ ,
.2 TAAC AoET 1% 320 ) ¥ 400 | & 480 |
{ates, ATaT 3 | : | 1
e 4 I S |
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gt qareT ¥ar ¥ vt st 3@ Y ordY @l el

® grew & gy ova atY gud ovyTa 6o AP T A
FTOTT 9T aTvetad Jugsy 3 wrar Tefy aTatvrd oy
&7 Jard 0 AT T |

gTiaseeT ¥ Tavditagr & T, TfTdn dqav atarsa
Yood 31 0-8p W §Ta Ted T e arg giAc) 3 Teurs
8 wward TsoT arv | ge deRn gv Te. Tl gUuardY dar
Azad A elov a3 urdY (T &) Or eld urdry Ty
afa @ 94 ar #id ov Lora Toe Te4T @ o7 gia give
v & #F @ TAtraa wiw er gndra, AT dWav
Alarsn Acad of Toar arar g , Ioged ATl F U8
geten TwT waT @ Te geardy dar gerar ¢rer ww &
BT LFIITH, JTEG GTXT Sgav #idrza o1 Tov w ofg @
¥ 3 gard § gf awe wtom 48T ¥ 1 gaEd ot e,
g§TaTdY dur gres d, gtwrdy dur Aewd I atw, 9rv-
maa aT Zrtac gt ot Agav AisTsd v tov ard an
wrra sfal’ @ Tav suge gewy Taega oty WIS AU
¥ gt artan oA & grtae dcad @ swgla gune 2y ol
yat g wmars & Tear arar crfew |

RIS 39T Yood A elov 7awd un et eda, wav
Atarsa & Agav Adarsa 9o A Sev-dead oral 3 taw,
w oo @ win sl W 3 wra d w7 ¥ Yqwrar wmr 2,

g¢ ¥ 11 F Yotavdve vaversn ur oy qva) gvryy
d Farar & |

JIIELwT 3 TuPatdse Toar & To 3gav afarsa & arev
AT urdT 4T TGS BTA IT g=AT TR 5o A T grar
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urizw sty r:ath arg 30 8% or owa YT alar uriew |
58% go afatvea wraed Pwdar atv dgav alarga 3 Tav
oTods daT o ? gurs =w 2R |

@ ¥ gl, 8v aTviefa ¥ grigewr Tefa of arfrey
svir atv afq srege gar at arand @i d M Y
YT 31 Iaa Tefa o wTord sr | WA I
? gYerT arzda geo @ soara ¥ otvad & are-ary dgav
ntarza & fita 3 a1}  mevap! ofvaddl ov Tawry

Taar arear | g8 ddu d grieTy tew amke §E & aiy
1999 @ d¥TaTS 147 F gTTeEwr @ @F OV £gTd &7
Frwwgd & “adeTd Agav oggia § wrta afPefaal &
greT & fTana of vl 3 ofwrm e afy arewas
gy w@r at griowwer atagiea vl o aftar @ g
HIRER ST

earfrg afal o «iTa va & s afal @ grda g qhyAT
red TATEST o & 1 oty Tuer oeE YC aT &Y

58 gary @i o & T gTeg o7 a8 wier & e

dqav AtaTsm Acwd sl em o7 o - guard gt oad |
gPareT aar gueTaral @ Tav @ oea ¥ Srodroatn 1999
& agget | F Yo w ofvadal § Patdve o o ¥

arer &7 arer J@TIEY dar gpwar @t Tev W ovd @ 8V
R @ Tae & o at 1999 7 Patdse wtwm & wiTa g

g vadal o Sarewer o g gega Twar mar & | AgAv
Atarga @l slgav, va o &Y sfal 3 Tav @Y gurv ary
gl al €& &v b 1999 ¥ T &
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sg- g4 g, ATMe of v O 3 dadfa, dgav alerse § dgEv
ntarsa do Tov w 8 v & #Y ar@ A Tav 4l §vareY
Yeud Jaarfa gwiary Yewa dood § & ga¥, offew arey
8, §TrdY dar smtgar grr Tow oW ofa @ avge
YOYCTSA el ¥y €7 8T &l o o e oge Tour arar g
a7 o7 oF 3 ar ard 3 arE A @ gurmT ard @l
ated a1y gvd oF TwreT dar swelwar @ Tav arg

v & 3T gral oy gl & Ty i arfe e &F

¢ Tav Travy Tad | gét 9Ta gTwTeY dar @ dgav
wlarsa @ gral ovary gldr & ara @ &7 8 @ wara
¢ TAtnw qea Yol d atew e ddfvea etar 1+ e &
@ Y &7 Taega TuawT T STVeIWH jyery vd
vraed srfierd - gum dntem § TaTagm, 1999 9 Taur
T 8

9. OTTEHYeT 3 oY 31 Jreq 1999 @ qumst ax d gg @AW
JoTar ar T8 7T, dav aferse VTR @ golaq @ Taw
Ard arv afvdeg or afda dur 3w ot s@w F@w ATAT
are | gfarts ary ywmel & sraar B2 o 97 g2 vw
artwry o o To, thvw atY , ar avsdE ges gorndY
3 ATW@ gTBT WA AT I quTrg ATrare & ( grigwwor
T e ov Y gav oermt ax F o, afdal ¥ arog
Fav av &grT Tear or | gydary EPwR aTan (999 adt
g¥r @7 wral 3 arnd F, wPd dur dwi’ ot 2w ddon
Frers afraTTs oF @7 gurd I dr & ) 58 yTNd ov Y

Y9aTT avy OT g T 4T FeAr E T giaal ¥ 7 3w
arad ¥om gldr ¥ afwe wr dar a1 Tucary sty Tyr=ar
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o AT Sl @ qored wrar eMdy @ wite g daitas
& aTeg gtar B 1 griemRer Y wo d, W’ #r Iy
8, atdm atv At ¥ & wa a@D A SeET wTTaw |

58 AT, TT IR 39 2w guTrdT ¥ v Ag T T
T Teds arar & at TeAs 9 ard 1999 3 gwhre M
AT 1999 7 TaTdse & wiTs gz atdn atv At @ Taw
T Tt e %% %akT 2 1 g@ grdm e TRdse AT
o doa 7, atdal @ Tae, arys sl @ ama o,
Tavry oYY vy ersu quewy arai &, Az dar &l oy
@ar 7 sfow & 1 gie efdal  araal o g s &
gice & Pwnl @ agT 89 o7 o va finT 2 suatav 3
Yalre dea § griewmerr & 38 dwaET o o dda TAaar
2 To, vraen o ofarmar @ w 7 a4 Paw ard am
arsda gee o7 TawrTe o, afdn v Ad A 9

@ ATYAT | 8gav AT geraral # Towiy Tefa, atv
ol @ aToaT 3 Toegd TEAWT 38 A & Tawrt e
ST ITery 892 |

TragTa, =g sfa v & a7 atv Tam ard wwn
graal & Tov ary o @i’ @ Tav @ o7 o wguedr
sroit=ua 7Y &7 ar godr | 39 Teved ov Ry
Tagry ToaT arear | g8 dda d gg Atc Tear ATAT wTTEv
e 78 < g1/975 v@ &7 oF #F gb 99 3t wiew qrer
deriad Z@ afa dar 4, & oF o gorrdY @ aga, dgAv

afdTza @@ of% Tear ar @@ar |
A 7t alfe sreatdn & Tefal st T ofa AT

o | JeTERwT 3 Taw, wiiAW @l Qv sfal & doeAr
ATHT 9TTEY | qEdT THAT @ W aw oty gudr a9 vy
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WOy A e, al & & a7 wrT v o oF s% | gEet
o ol o=q ofal 3 @r7 ATAAr erte atv afw 3 ol
#T @t TE dATET 9TteY 1 gEdT ol Jarta ol

3 geR dngd Tav Avw Taatva Tar wr 2, oty gud

d oy Tademr gidr

32 3T gore ale Grvaten o ot ord ardr aredfr | o=t
9ok @ & g ar¥ea ord¥ A afw & o ore B, e
gadr oY ol 3w avy & qf ath @ qr e 3 FE o
ol Tad afa ?om & o & 1 57 gl of%f af swma—amar
T ol a7aT arear | ged A1 3 Yav arian oI AT
artds oY 8 ot gav o 3 Tav ertgw oreY @ qref
e Taa st adtsm Tour 2 |

33- o ot ot gorreT 3 Wa ¥ vs gecap T gz 2 7o
JTE® Bgav Atarsa v 3, @ral @ Tav sTOAITAG ale
@ groar ara @ & 1 are @ @ g2 giatvea e
® Tav 79 379 ma qury al Y Pagr ar ver Taa ar
Taega Tauver of ar'n @sd & | grioswr ¥ Pavily Teor
2 T3 & QP dar svtearal of g 4 dqa v AlaTza
W@ 3TaF A graor & arh wrtee; awrty, aretar
al a8 Ty A3 & raret e ortew Tr @ gy
Teed & dav ool @ o WA gl ot §r ovd ar vhad
@1 Froar grear ¥ ar W ) arg &, at mres AT
Tew & ggaT UTear & gEst T WWH gItd a7 2 Taw
38 aw ¥ arey WY teur arar witey e vw v atatem
dty o
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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 17th September, 1999

No. 301-4/99-TRAL/(Econ).—In exercise of the powers conferred upon it under sub-section (2) of section || of
the Telecom Regulatory Authority of India Act, 1997 to notify, by an Order n the Official Gazette. wariffs at which
Telecommunication Scrvices within Indis and outside India shal) be provided, the Telecom Regulatory Authority of India
hereby makes the following Order.

THE TELECOMMUNICATION TARIFF (FIFTH AMENDMENT)
ORDER 1999
{6 of 1999)

I Short title, extent and commencement:
() This Order shail be callod “The Telecommunication Tariff (Fitth Amendment) Order 1999 »
(i) The provisions of this Order shall to the extent of their variance override th

Tariff . . .
nff Order 1999, Telecommunication Tarief (First Amendment) Order 1999, Telecommunication 7 arif

(Second Amendment) Order 1999, T icati
: 99, Telecomm i ]
Telecommunication Tariff (Fourth Amendmenrt) OL:'Iclllecra;l;;IQ. Tonfl (Third AAmendment) Order 1999 aud

ose of the Telocommunication

(i) In this Order, “Act” means the Telecom Regulatory Authority of India Act, 1097

2 In Schedule 1 (Basic Services other than ISDN) of the Telecommunication Tanfl Order
1999, with effect from the date of implementation of the calling party pays (CPP) 1egime
for cellular mobile:

(1) Jtem 1 bis to be added as under:

(1.bis) Date of | 01 November, 1999

implementatiop  for

tariffs for caMls_ to |

cellular mobile under |

a_calling party pays

tacaif (CPP) regime

_for cellular moie ~ - _

(i1) Under Item 11, ftem 11.a bis as under to be inserted between ltems 11.a
and I1.b

| (11)_Puise Rage for
i tocal calls

(11.a.b1s) Calls to ! Two pulses on answer at the begmning of the call, and one pulse every
celistar mohile 1 60 seconds thereafter

|
i
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(i1i) Under Item 12, Item 12.a bis as under to be inserted after Item 12.a, and
Fems 12.a.bis.ito 12.a.bis.iii as under to be inserted after Item 12 .a.iii:

(12) Pulse rates for
peak hours

(12.a.bis) For
Subscriber trunk
dialed domestic
long distance calls
to cellular mobile

Two pulses on answer at the beginning of the call, and one pulse thereafter
at the rates specified below. ~

Radial distance
Between the
originating
charging
centre and
charging centre
in which the
Gateway MSC
Is located

Above 50 kms.

and up to 200 kms.

Above 200 kms.

and up to 500 kms,

Above 500 kins.

and up to 1,000 kms.

Above 1,000 kms.

Note:

From 1 November, 1999 tg 31 March, 2000

(Seconds)

Same as for local call to cellular mobile

11

44

33

23

(1) The pulse rates for subsequent period will be separately prescribed later.
(2) “Gateway MSC” is the MSC which is comnected to other public
networks, such as PSTN, by a clearly defined Network-Network Interface.

917 L1797

Ly
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(12.a.bis.i) Peak Radial distance From 1 November, 1999 to 31 March, 2000
hour tariffs for a between the

STD call of one originating

minute duration to | charging

cellular mobile at centre and

pulse charge of Rs. | charging centre

0.80 per metered in which the

call Gateway MSC
Is located (Rs.)
Up to 50 kms. 2.40
Above 50 kms.
and up to 200 kms. 5.60
Above 200 kms.
and up to 500 kms. 12.00
Above 500 kms.
and up to 1,000 kms. 16.00
Above 1,000 kms. 22.40

Note: The above amounts provide for a double pulse on answer,

(12.a.bis.it) Peak Radial distance From 1 November, 1999 to 31 March, 2000
hour tariffs for a between the

STD call of one originating

minute duration to | charging .

cellular mobile at centre and

pulse charge of Re. | charging centre

1 per metered call | in which the

Gateway MSC

Is located (Rs.)
Up to 50 kms. 3.00
Above 50 ks,

and up to 200 kms. 7.00
Above 200 kms.

and up to 500 kms. 15.00
Above 500 kims.

and up to 1,000 kms. 20.00
Above 1,000 kms. 28.00

Note: The above amounts provide for a double pulse on answer.
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(12.a.bis.iii) Peak
hour tariffs for a
STD call of one
minute duration to
cellular mobile at
pulse charge of Ks.
1.20 per meterad
call

Radial distance
between the
originating
charging
centre and
charging centvy
in which the
Gateway MSC

From 1 November, 1999 to 31 March, 2000

Is lscated {Rs.)
Up to 50 kms. 3.60
Above 50 kms

and up to 200 kins. 3.40
Above 200 kms.

and up to 500 kms 18.00
Above 400 knu.

and up ta 1,000 kms 2400
Above 1,000 kms. 3360

Note: The above amounts provide for a double pulse on answer.

I

(v) Under Itern 12 a, Item 13.a.1.bis as under to be inserted afier [tem 13 a.1,

o and ltem 15 a n.bis as under to be wseited after item 13.a.10, .
(13.a) For manual |
trunk calls 1
(13.a.i.bis) To (1) Rs. 3 per call
cellular mobile
from/to places with | Plus
STD facilities l

{u) Taert fr 3TD domesuc long distance calls, as applicable to calls to

|

l
(13.a.1,bis) To
cellular mobile
from/to placet
without STD

| faciiities

IR -

S

edlulay mobile

Provided that,

The nunimum tariff under this plan may be the amount applicable to & one
nnnute STN domestic lonyg distance call

The above tanffs are ceilings.

Tantts shnll e the same as m {13 a.i.bis) above, assuming as f these places

have STD faalities
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3. In Schedule 11 (Cellular Mobile Telecom Service) of the Telecommunication Tariff Order
1999, with effect from the date of implementation of CPP for cellular mobile, the existing
Items 1, 7, 8, 9, 10, 11, 12, and 13 shall be substituted to read as under:

ITEM

TARIFF

(1) Date of
implementation

(7) Rental

(8) Airtime charge

for_all outgoing calls

during standard
hours

(9) Airtime charge

| for all outgoing call
during concessiongl

hours

(10) Tariffs for all
- incgming calls to
| ¢cellylar mobile

I (11)Tariffs for outgoing
l, calls from Mobile to
i PSTN
]

(12) Tariffs for outgoing
calls from Mobile to
Mobile within Metro
Licensee Service Areas

{13) Tariffs for outgoing
calls from Mobile to
Maobile not included in

‘ item (12) above

01 November, 1999

Rs 475 per month for metro service areas, and Rs 500 per month for circle service
areas

(a) For metro service areas: Rs. 4 per minute for the first mmnute and thereafter Rs. 2
per 30 seconds duration

(b) For circle service arcas’ Rs 4 50 per minute for the first minute and thereafter
Rs. 2 25 per 30 seconds duration

Forbearance, subject to condition that tariff should be below standard hour tanff;
Provided that airtime durning Sundays and three National Holidays (26" January, 15"
August, and 2™ October) shall be priced at Concessional rates

No charge to the called party

Tarniff to comprise airtime, plus

Supplementary long distance charge if applicable; plus

Payment by cellular mobile network provider to PSTN network provider for local or
long distance call as apphicable from time to time for the fixed network

Calling party to pay airtime, and

If call is to another network, to pay an additional charge specified in the
Telecommunication Interconnection (Charges and Revenue Sharing ~ First
Amendment) Regulation 1999, by way of revenue share to the terminating cellular
mobile network

Tariff to comprise airtume, plus

A supplementary long distance charge based on distance, ang

If call 1s to another network, an additional charge specified in the
Telecommunication Interconnection (Charges and Revenue Sharing - Furst
Amendment) Regulation 1999, by way of revenue share to the terminating cellular
mobuile network.

The Service Provider shall make the calling party aware of the quantum of the
supplementary charge to be paid by the party, by making appropriate technical
arrangements

R ]
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Notes:

Call-forwarding shall be treated as two calls, one from calling party to called party
prior to call being forwarded, another from called party to the number where call is
forwarded The tariffs specified in this Order apply to the calling party in each of
these two calls. In the case of the second call (i.e. the forwarded call), the called
party that forwards the call shall be treated as the calling party for that call.

Roaming shall be treated as two calls, similar to call-forwarding. One, from calling
party to the called party, prior to the transfer of the call (if any) to the called party in
case of roaming. The other, in case of roaming, from the called number to the
roaming party. The tariffs specified in this Order apply to the first portion of the call,
with the second portion (ie. forwarding the call to the roaming party) at present
subject to forbearance.

This Order contains at Annex A, an Explanatory Memorandum - 5 that explains the
reasons for this amendment to the Telecommunication Tariff Order 1999.

By Order,

HARSHA VARDHANA SINGH, Economic Advisor
[No. ADVT.-3/4/Exty./142/99]
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ANNEX A
EXPLANATORY MEMORANDUM -5

The Authoritv’s consultations leading to the Telecommunication Taritl’ Order
(TTO) 1999 showed a widely held view that airtime charge for incoming calls is a
strong disincentive that limited the use of the phone. In several instances. 1t was
pointed out that cellular mobile subscribers were reluctant to give their numbers
to others so as to avoid payment of airtime charge for incoming calls. This was
also reportedly one of the rcasons for the telephone directory for cellular mobile
subscribers not being made available.

An important objective of the telecom taritf mechanism is to encourage usage,
and a calling party pays (CPP) regime for cellular mobile (similar to that
prevailing for basic services) would contribute in a major way towards this
objective. Further, CPP would make the mobile cellular service more affordable
to cellular mobile subscribers, including those receiving calls in rural areas It
also transfers the payment responsibility to the calling party, which is the party
that needs to make the call in order to contact the cailed party. Greater usage wiil
lead to consumer satisfaction in general and to greater economic and social
interaction. Over time, this will lead to lower average costs and thus piovide a
basis for reducing tariffs for both cellular mobile and basic services. The
Authority therefore decided to implement CPP for the cellular mobile sector.

In its TTO 1999, the Authority had stated that CPP regime would be implemented
for the cellular mobile sector from 1 August, 1999. This decision was taken in
consultation with various service providers, in particular the Department of
Telecommunications (DOT). During the Authority’s more recent consultations
with the service providers directly involved in making the change$ required for
CPP, it has cmerged that some additional time period would be needed to
implement CPP.

A comprehensive change that addresses all the problems inherent in altering from
the present system to CPP would require substantial technical up-gradation in
several areas. At present, CPP 1s being introduced in a manner that deals with
most aspects of the situation, while pointing a need to address certain issues in the
future.

In the course of its consideration of the tariff regime under CPP, there was a
major policy development that led to an ad interim change in the license fee
payments by cellular service providers. Under the new regime, there would, in
general, be a substantial reduction in the license fee payments by the service
providers. The reduction in license fee, which is an element of cost, would
improve the viability of the service providers. The Authority recognizes that
there is still a measure of uncertainty about the application of the revenue share
arrangement. However, the Authority 1s of the opinion that when there are
substantial cost changes, the tanff should reflect these changes. For example,
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with the cost decrease encompassed in the migration to the new license fee
regime, the benefit should be passed on also to the customer in the form of lower
tariffs. Consequently, the Authority prepared a consultation paper (Consultation
paper No 99/4, dated 31 August, 1999) based on quick estimates, and proposed
certain tariff reduction arising due to the changed license fee regime within a
framework of CPP for cellular mobile

An open-house consultation meeting was held in New Delhi on this issue on 7
September, 1999. The main points that emerged from the meeting were that-

- the amount proposed as revenue for incoming call (Rs 0.60 per minute on the
basis of a three-minute call) was extremely low — a contrasting view was that
of the basic service providers. namely that Rs. 0 60 per minute was too high
an amount to give the cellular service providers.

- the adverse effect of the above low amount would be accentuated due to the
call-back to cellular mobile that would arise on account of the relatively low
tariff for basic to cellular mobile calls;

- metros and circles should be treated in a different manner,

- the proposed tariffs would adversely atfect the possibility for financial closure
(and financial viability) for cellular mobile service providers. especially in
view of the existing deficits incurred by the service providers:

- in this context, internal rates of return should not be emphasised. instead the
cash-flow position should be emphasised;

- the increase in CAPEX would be much more than is taken into account by the
Consultation Paper,

- there is a need for cellular mobile to obtain an ad interim revenue share from
long distance tarifts.

- taritts should not be changed before the revised license fee regime is actually
implemented on a permanent basis.

- the rarift regime should have stability and should not be frequently altered;

- the CPP regime would involve additional expenditure by the basic service
providers

Those making a claim that their financial position would be adversely atfected by
the proposed tariffs were asked by TRAI to present data to support their claims.
Some of the data that has been provided to TRAI suggests that the analysis (and
data) were not appropriate to consider the impact of the proposed taritfs. The
TRAL will continue its examination of the corrected information that will be
provided to it in this regard. Meanwhile, on a purely ad interim basis. the TRAI is
notifying certain tariff reductions together with the introduction of the CPP
regime for cellular mobile This notification is made for the following reasons:

- customers should obtain the benefits of a reduction in costs in the form of
reduced tariffs,

- to the extent that this reduction is delayed. the reduction in cost under a new
license fee regime would have occurred for a significant time period and
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passing the benefits to customers for the interim duration would be a difficult
task;

- a case of providing customers with the benefits of a substantial cost reduction
is even stronger when one considers the actual tanffs packages (with low
tariffs) that are actually applied in several places,

- further, the present exercise has to be seen together with two other initiatives
of the TRAIL, one on cost based access/usage charge regime, and the other on
the recommendation for the percentage of revenue that should be charged as
license fee,

- these initiatives are important because the viability exercise involves both
taritfs as well as the percentage of revenue to be charged as license fee, and
because the access/usage charge regime addresses the issue of a low incoming
revenue for cellular mobile,

- the revised tariff regime would also incorporate the effect of the levy to be
proposed for funding Universal Service Obligations.

The main feature of a CPP regime for the cellular mobile subscriber is that no
payment is made for incoming calls. The cellular mobile tariff as presently
determined by the Authority has a charge for incoming calls. The overall tanft
structure in the Telecommunication Tariff Order 1999, including the charge for
incoming calls, was determined by the Authority to cover the costs incurred in
providing the cellular mobile service. As explained in the second Consultation
Paper on tariffs (Consultation Paper No 98/3, dated 9 September, 1999), these
costs were for metro service areas because of the difficulty in linking cellular
mobile tariffs to costs in circle service areas. Any removal of the charge for
incoming calls under CPP would result in a reduction in revenue that is available
to cover the costs for cellular mobile service providers. While the introduction of
CPP would give rise to an increase in usage and subscriber base for cellular
mobile, the incremental revenue provided by this usage and subscriber base is
unlikely to fully compensate the reduction in revenue due to the removal of the
incoming call charge. Hence, some revenue to cover the costs involved has to be
provided from another source in order to help the cellular mobile service provider
to remain viable. As mentioned above, this revenue would not be additional
revenue for cellular mobile but a partial substitute for the revenue that is presently
provided by incoming call charge for cellular mobile.

Irrespective of the revenue aspect mentioned above, each incoming call to cellular
mobile should be provided with revenues to the terminating network because of
the task of completing the call by the network, and because without such a
revenue there will not be any incentive for maintaining the network. Further, in
general, such a cost should cover costs in a situation where there is a strong
likelihood of call-back. This revenue for incoming calls is funded mainly from
calls from basic service to cellular mobile service.

In several countries, as shown in the second Consultation Paper on tariffs, a call
from basic service to cellular mobile costs more than a similar call to basic service
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subscriber A call to cellular mobile provides a premium service because the
called party can be contacted in situations not ordinarily possible with a fixed line
services. Hence, it is justifiable to ask the calling party to pay an additional
amount for utilizing this premium service (which is not, for instance, a service
that is to be provided under a Universal Service Obligation). In addition, as
mentioned above, this call charge has also to fund the payment of incoming calls
made to cellular mobile.

The second Consultation Paper on tanffs had proposed a revenue sharing
arrangement under which calls from basic service subscriber to cellular mobiie
were to be charged at Rs. 3.90 per minute, and that 85 per cent of this amount be
passed on to the cellular mobile service provider.

The Authority has received several comments on its proposals regarding CPP. In
general, the introduction of CPP is supported by all concerned. However, some
state that a tarift of Rs. 3.90 per minute (or of Rs. 3.60 per minute subsequent to
the TTO 1999) is too high an amount and will discourage calls being made from
basic service subscriber to cellular mobile subscriber. Further, while basic service
providers want to retain 40 to 50 per cent of the amount charged per minute for
such calls, cellular mobile service providers want a share larger than 85 per cent.
Both support their claims on the grounds that their revenues would decline in the
alternative scenario. In this regard, basic service providers have also pointed out
that they provide a number of calls free of charge, or at tariff rates below the
upper limit of Rs. 1.20 per metered call. It should be recalled that the Department
of Telecommunications had emphasized during the tariff re-balancing exercise
that their revenues should not decline substantially if national telecom
development and objectives of attaining the desired improvement in teledensity
have to be achieved.

These diverse, and conflicting, objectives emphasised by different service
providers have to be considered together with the objective that there should not
be an undue burden on customers. In this regard, it is important to bear in mind
that cellular mobile service facilitates others to get in touch with the cellular
mobile subscriber (i.e. these are premium calls). The CPP regime makes it more
likely for the cellular mobile subscriber to respond to the calls of those who seek
that subscriber on the cellular mobile phone.

The statement that the CPP regime will imply lower cost burden for the users of
cellular mobile is self-evident. Under the CPP regime, tariffs specified by the
Authority for a call from basic service subscriber to cellular mobile balance two
important objectives. keeping low the charge for this premium call by basic
service subscribers, while providing a reasonable amount of revenue to celiular
mobile network to partially substitute for the revenue loss on account of removing
the incoming call charge for cellular mobile, and to pay for utilizing the network.
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The revenue share arrangement specified here is an ad interim arrangement. and 1s
aimed at providing an amount for the usage of the cellular mobile network. This
will be replaced later by a cost-based usage charge that will be derived by the
Authority. The ad interim revenue share provides some payment for usage as a
termination charge. In this Order, this revenue provided to the terminating
cellular network for incoming calls is termed as “mobile termination charge”
(MTC).

CPP for cellular mobile is being implemented in a manner that the terminating
cellular mobile network receives MTC for all incoming calls, whether from basic
service subscriber or from cellular mobile, except for calls made within its own
network (i.e. intra-network calls). The payment of MTC would be made even for
STD or ISD calls (for further detail, see the Telecommunication Interconnection
(Charges and Revenue Sharing — First Amendment) Regulation 1999).

Further, the same MTC 1is specified irrespective of the nature of the call, e g.
local, STD. ISD, because that obviates the need to distinguish between these calls
being handed over by basic service network to cellular mobile in implementing
CPP for cellular mobile. This implies a change in the charges for STD calls made
to cellular mobile from both basic as well as cellular mobile subscribers

Bearing the various objectives in mind, the Authority has decided that the initial
amount paid for calls from basic to cellular mobile should be a minimum charge
that provides some reasonable amount of revenue to be shared among the service
providers involved. This requires changing the pulse rate in such a manner that
the revenue considerations for both service providers are kept in mind, and the
customer does not bear an undue burden. The Authority has done this by
providing a double pulse at answer for calls from basic service subscriber to
cellular mobile. plus providing for a long pulse duration that would in effect make
it possible to have a lower tariff than that proposed in the second Consultation
Paper on tarff. Thus, for a local call from basic service subscriber to cellular
mobile, the customer has a longer time period to converse after paying the initial
charge, and the amount charged per minute to the customer decreases tor a call
longer than one minute.

In its recent Consultation Paper of 31 August. 1999, the Authority had proposed a
pulse rate of 120 seconds and a payment of Rs 0.60 per pulse to the terminating
cellular mobile network for incoming calls. This was with a view to not much
disturb the existing situation for basic service subscribers, and because the
forthcoming access/usage charge regime would address the charge for incoming
calls on 2 more comprehensive basis That exercise will also address certain other
aspects such as revenue share for cellular mobile in long distance call revenues

Inputs provided during consultations suggest to the Authority that increase in call-
back is a strong possibility even during the interim period for which the present
tariff regime is being implemented Hence. the burden ot keeping a low charge of
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Rs 060 per pulse would get exacerbated. and needs to be addressed  This
implies a higher tarift for calls from basic to cellular mobile than was suggested in
the Consultation Paper of 31 August. 1999, This would provide for higher
revenue on incoming calls as well address, to some extent, the issue of call-back
to cellular mobile However. the Authority is still ot the opinion that the revenues
for incoming calls during the interim regime should not be as high as, for
example. suggested in the second Consultation Paper on tariffs

The Authority has decided that for local calls from basic service to cellular
mobile. the call should have a double pulse on answer and a pulse rate of one
minute Hence, if a local call from basic network to cellular mobile is of duration
less than 60 seconds, the customer pays for two metered calls. the actual amount
paid by the customer depends on the call charge that applies to the metered calls
For a call of 60 seconds, the payment is for three metered calls The subsequent
60 seconds are charged only one metered call. For illustration, if a charge of Rs
0 80. or Re 1, or Rs. 1.20 per metered call is applied. a basic service subscriber
making a local call to cellular mobile will pay as follows

Duration of the local call | Amount charged if Amount charged if | Amount charged if i

from basic service to| Rs 0.80 charged | Re 1 charged per i Rs. 1.20 charged
cellular mobile per metered call | metered call per metered call

Up to 60 seconds .| Rs. 1.60 Rs 2 00 Rs 240

60 seconds or more. but | Rs. 2 40 Rs. 3 00 Rs. 3.60

less than 2 minutes ! . ,

2 minutes or more, but | Rs. 3.20 | Rs 4.00 Rs. 4.80

less than 3 minutes | ]

22,

23.

24,

The basic service calling party making a local call is not to pay any additional
charge other than that mentioned above. calculated on the basis of a double pulse
at the beginning of the call and a 60 second pulse thereafter

The Authority has decided that the terminating cellular mobile network be given
Rs. 0.80 per pulse (or metered call unit). Given that a constant amoum of MTC
per unit time has to be paid to the terminating cellular mobile network,
irrespective of the source of the call that transits through (or originates in) a basic
service network, the above Table shows that the payment of MTC by the
originating service provider is not strictly linked to the tariffs paid by the
customer for calls made to cellular mobile. Further, the above-mentioned charges
are comprehensive charges for local calls from basic service subscriber to cellular
mobile that transit through the basic service network, and the calling party should
not be charged any additional amount for payment of usage charge to the transit
network

For inter-network cellular mobile to cellular mobile calls, including those which
transit through the basic service network, an MTC amount is specified as part of
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the tariff, in additional to the airtime (or other supplementary) charges specified in
Schedule 11.

The Authority has specified that the tirst pulse for an outgoing call from cellular
mobile should be 60 seconds. tollowed thereafter by pulse rates of 30 seconds
This will provide some additional revenue as well as discourage attempts 10
generate call-back to cellular mobile

In any event. the Authority will monitor the situation and address it. if required. in
the course of a tariff review next year The review would also take account any
important change in the policy framework for cellular mobile. including those
relating to license fee payments In this regard, it is worth recalling the
Authority’s statement in paragraph 147 of the Telecommunication Taritt Order
(TTO) 1999 that “In view of the coreumsiances surrounding the cellular
industry at present, the Authoruy will review and modify notified tariffs, should
that become necessary as a result of policy ¢lwaiges™ (emphasis added)

Similar to local calls. a double pulse is specified at the beginning of a STD call
Subsequently. pulse rates are derived so that the amount charged in general
provides for the payment of MTC to the terminating cetlular mobile network. For
basic service subscribers, these pulse rates are specified in the changes made to
Schedule 1 of the TTO 1999, together with an illustration of the chaiges tor STD
calls to cellular mobile (similar to the amounts specitied in the TTO 1999 for a
STD call made to basic service subscriber). For STD calls other than to cellular
mobile, the charges remain as they were specified under TTO 1999

At present, under the standard tariff pachage. the calling party making a STD call
from cellular mobile to cellular mobile that transits through basic network (i e
Department of Telecommunications network) is charged airtime and the STD
charge for an equivalent call by the basic service subscriber  The same system
would continue with the introduction of CPP, but the applicable pulse rates would
be different from those applicable to STD calls to basic service subscriber in order
to provide revenues for payment of MTC  The same also applies for calls from
basic service to cellular mobile. i e the pulse rates would imply a higher tarif in
order to make payments of MTC. Details of the MTC charge have been specified
in the Telecommunication Interconnection (Charges and Revenue Sharing  First
Aniendment) Regulation 1999,

In its Consultation Paper of 31 August. 1999 the Authority had raised the question
of whether metro and circles service arcas should be treated difterently for the
purpose of cellular mobile tariffs  Though there was no unanimity in the answers
provided. there was a strong body ol opinion that there is a basis tor differential
treatment through tarift and;or the license tee regime The Authority had noted
the cost difference in circles even in its second Consultation Paper on tarifts The
Telecommunication Tarift' Order 1999 attempts to provide greater tantt flexibility
to circle service area with respec’ to long distance calls. Further consideration of
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the jssue suggests that not only are the costs higher in circles, the scope of service
in circles 1s different from that in metros given the larger area of coverage by
circles The Authority is of the opinion that circles and metros need to be treated
in a different manner for tariffs Thus, the present Order marks an important
change in the tariff regime that was specified in the Telecommunication Tariff
Order 1999, dated 9 March 1999, by specifying different tariffs for metros and
circles. In the standard 1ariff package specified by this Order. both rental and
airtime charge for outgoing calls for circles are higher than for metro service area.
Since there is a limit on the extent to which tarifts could be raised to cover costs
in circles, this differential treatment is also indicative of a possibility of the
Authority differentiating between circles and metros in the recommendations tor
license fee levied in terms of percentage of revenues Such recommendations will
be based on more detailed analysis of the financial situation of cellular service
providers. including an assessment of cash flows.

At present, CPP cannot be implemented tor calls made from local call PCOs and
Coin Collection Boxes This is a gap that would need to be addressed in the
future In this regard it should be noted that STD/1SD PCO booths and manually
operated trunk call service will permit calls to cellular mobile under a CPP
regime

The situations regarding roaming and call forwarding have to be treated as
comprising two calls For example. roaming should be conceptualized as two
calls, one to the home of the roamer and the other from home to another place
when the roamer is not home The first call should be treated as any other call.
and the second portion of the call should be treate( s the roaming portion The
latter is subject to forbearance, while tarifts have been specified for the former
call (i e. the first portion of the call)

l.ikewise. call forwarding should be treated as two calls. one from the calling
party to the called party prior to forwarding. and second from called party prior to
forwarding to the partv to whom the call has been forwarded Lach ot these two
call segments should be treated as two separate calls  The calling party for the
first segment is the initial calling partv. and for the second segment the calling
party is the party that has forwarded the call.

An important point regarding CPP is that customers may want to have a facility to
dynamically lock calls to cellular mobile, and to obtain detailed bills to ensure
that they have not been incorrectly charged. The Authority has decided that all
basic service subscribers should initially be provided the tacility of calling
cellular mobile The subscribers should, however. have the freedom to decide
whether thev want the facility to bar their calls from basic network to cellular
network At the same time. customers who wish to be connected to the cellular
network should not be forced to obtain that connection in a manner that creates an
additional burden on them
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